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Central Administrative Tribunal
Frincipgal .Bench

P B I

| DOA- NO.J.433/91.

New Delhi, this the 5th day of June, 1995

Hon'*ble Shri J;P. Sharma, Member (J)

Hon'ble 3hri B.K. Singh, Menber { A)

Shri Khyali Ram, Constable,

“son of Shri Hanumana Ram,

R/o House No. RZF 765/2,
Raj Nagar I1, Falan Colony,

New Delhi= 110 045, . X Applicant
( By none)
Versus

L. Union of India through
Secretary, :
Ministry of Home Affairs,
N ew Delhi,

2, Lt. Gov,ernor/ Adm inis trat or,

. Raj Niwas, Civil lines,

- Delhi, ' -

3. Commissioner of Flice,

Police Hesdquarters,
Indraprastha Estates,
New Delhi,
4, Aldi tional Deputy Commissioner of
. Police,
South Dis trict,
PqSo Hauz Khas,
New Delhi, . ,ee e- Respondents

(By s$hri Vijay FPandita, alvocate.)

Judgenent ( Oral)
by Hon'ble Shri J.P.Sharma, Menber (Judicial)

The applicant a5 Cons tgble filed this agpplication

on 14th June, 1991 against the order dated 29th May,

- 1991 by which the departmental disciplinary enguiry

was ordered to be conducted against the applicant,
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Fraying for' the grant of the'relief that the ord er
Of respondent no, 4 be set gside of holding the D.E,
proceedings against him,

Respondents contested this applica’gion by
filing a reply. The applicant has also filed the
rejoinder to the sane,

When the case was taken up for hearing tddgay,
shri Vijay ramdita, counsel for the resgondents gave
a copy of the order dated 28th Septenber, 1993 issued
by ‘the Additiongl Deputy Comm issioner of Yolice, South
UDistrict, New Delhi vide which the D,E. prioceedings
agalns® the applicant has been dropped, Thst order
has been taken on recoerd and kept in the case file,

In view of the facts and circums tances, the
Present application has become infructuous and is

disposed Of accordingly with ao order a5 to cos ts

( BoK23I N 3H) ( JoPoSHARMA)
MG BER( 4) , Member (J)




